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BEFORE THE NATIONAL GREEN TRIBUNAL 
(WESTERN ZONE AT PUNE) 

APPEAL NO. 42 OF 2022 (WZ) 

IN THE MATTER OF: 

JOSE FERNANDES & ANR. 
VERSUS 

GOA COASTAL ZONE 
MANAGEMENT AUTHORITY & 
ORS. 

. .. APPELLANT., '. 

. .. RESPONDENTS 

COUNTER AFFIDAVIT ON BEHALF OF 
RESPONDENT NO. 1 

GOA COASTAL ZONE MANAGEMENT AUTHORITY 

I, Dr. Sneha Gitte, IAS, adult, being the Member Secretary of the 

Goa Coastal Zone Management Authority, having my office at: 

4th Floor, Dempo Towers, Patto, Panaji, Goa, do hereby solemnly 

affirm and state as under: 

1. I am the Member Secretary of the Respondent No. 1 

GCZMA and am, as such, capable of affirming the present 

Counter Affidavit on the basis of the records available in my 

office. The present Counter Affidavit is filed to oppose any 

reliefs, final or interim, from being granted to the Appellants 

above-named. Nothing in the memorandum of the Appeal 

may be deemed to have been admitted for want of specific 

denial unless the same is categorically admitted herein. 
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' .. 
. ,2 The issue in the present Appeal pertains to lands bearing 

l 

i·.survey Nos. 147/15, 26, 28, 30, 32 and 34 of village 

_.' ,'Cavelossim, taluka Salcete, Goa owned by Respondent Nos. 

2 and 3 [hereinafter, "Subject Land'']. The Appellant 

addressed a complaint dated 13 .12.2021 to the answering 

Respondent alleging large-scale illegal filling of eco-

sensitive low-lying Khazan lands in the Subject Land. 

Accordingly, the Appellants requested the answering 

Respondent to inspect the Subject Land and issue stop-work 

orders to Respondent Nos, 2 and 3. 

A true copy of the complaint dated 13.12.2021 is annexed 

and is marked as ANNEXURE R-1. 

3. Thereafter, the Appellants sent another complaint dated 

14.01.2022 to the answering Respondent. In the said letter, 

the Appellants described the Subject Land as a low-lying 

water-logged land influenced by the tide. The Subject Land 

was said to have been demarcated as Khazan land under the 

Coastal Zone Management Plan [hereinafter, "CZMP"] 

prepared by the National Centre for Sustainable Coastal 

Management [hereinafter, "NCSCM'] . The Appellants 

sought action against Respondent Nos. 2 and 3 owing to 

large-scale · illegal filling of the eco-sensitive, low-lying 

Khazan lands in the Subject Land. 

A true copy of the complaint dated 14.01.2022 is annexed 

and is 1narked as ANNEXURE R-2. 
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4. Pursuant to the aforesaid complaints, the answering 

Respondent issued a Show Cause Notice cum Stop Work~. 
Order dated 20.01.2022 to Respondent Nos. 2 and 3. The '}~~_-1lt:~ 
alleged illegal construction carried out by the Respondentsi•~ ·q«,f ~\ 1r 

was described as "illegal filling of low-lying Khazan land" ,_ , l __ j··_i _ · 
. h Sb' / ,.-,,r,c.. m t e u ~ect Land. · ,'.''<) f,7,4 " ,'x.;_ ''f · l"'AoV,• 

.,,,,. ·v 
,._, i~ 

A true copy of the Show Cause Notice cum Stop Work -~ 

Order dated 20.01.2022 is annexed and is marked as 

ANNEXURE R-3. 

5. The answering Respondent considered the aforesaid 

complaints during its 293 rd Meeting dated 24.02.2022. The 

answering Respondent considered the submissions of the 

Appellants as well as Respondent Nos. 2 and 3. The said 

Respondents had submitted, inter alia, that the portion of 

the Subject Land utilized for development/construction -

which was said to be an area of 661 sq. mt. - is not Khazan 

land. In order to ascertain the situation on the ground, the 

answering Respondent decided to conduct a site inspection 

of the Subject Land. 

A true copy of the relevant extracts of the minutes of the 

answering Respondent's 293 rd Meeting dated 24.02.2022 is 

annexed and is marked as ANNEXURE R-4. 

6. Respondent Nos. 2 and 3 filed a reply dated 09.03.2022 

before the answering Respondent in respect of the 

aforementioned Show Cause Notice cum Stop Work Order. 

The said Respondents refuted all allegations made by the 
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Appellants, and stated that they had not indulged in any 

constmction activities amounting to filling of low-lying eco-

sensitive Khazan lands in the Subject Land. 

A tme copy of the Reply dated 09.03.2022 is annexed and is 

marked as ANNEXURE R-5. 

7 · The Subject Land was inspected by the answenng 

Respondent on 23.03.2022. A site inspection report dated 

20.05 .2022 prepared in respect thereof indicated that the 

Subject Land partly falls in Khazan land as per draft CZMP, 

2011. The small portion of building proposed to be 

constructed by Respondent Nos. 2 and 3 also falls within 

Khazan land as per CZMP, 2011. 

A true copy of the Report dated 20.05 .2022 along with the 

site plan is annexed and is marked as ANNEXURE R-6. 

8. The answering Respondent further considered the 

Appellants' complaints during its 305th Meeting dated 

20.05.2022. After hearing the parties, the answering 

Respondent allowed the Appellants to file a rejoinder to the 

reply filed by Respondent Nos. 2 and 3, and posted the 

matter for order. 

A true copy of the relevant extracts of the minutes of the 

answering Respondent's 305th Meeting dated 20.05.2022 is 

annexed and is marked as ANNEXURE R-7. 
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9. The Appellants opposed the claims of Respondent Nos. 

and 3 by filing a Rejoinder dated 24.05.2022. In the said !'· ~-.. Y . 
Rejoinder, the Appellants claimed that the entire Subject;,£r -;,-.J'-

,..... cP. 
Land was demarcated as a Khazan land by the NCSCM in \ ·;· . -~,. !t, _ 

CZMP, 2011. The Appellants further claimed that the said ; .-;~; I ~G_.0 
Respondents had filled low-lying Khazan lands, and had ;yr. oi · 
also cut mangroves over the Subject Land. 

A true copy of the Rejoinder dated 24.05 .2022 along with 

the site plan is annexed and is marked as ANNEXURE R-

8. 

10. Thereafter, the Applicants filed an application dated 

24.05.2022 before the answering Respondent praying, inter 

alia, that the aforesaid Report be declared null and void, and 

a fresh site inspection be carried out at the Subject Land. 

The Appellants impugned the Report on, inter alia, the 

following grounds: 

(i) The Appellants were not provided with sufficient 

notice to enable them to remain present for the site 

inspection; 

(ii) The site inspection was not carried out by an expert 

member of the answering Respondent; 

(iii) The Report was prepared two months after the site 

inspection was conducted; 

(iv) The Respondents were apparently informed about the 

site inspection well in advance, while the Appellants 

were not; and 
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(v) The relevant extract of the CZ1\1P, 2011 was not 

correctly relied upon. 

A true copy of the application dated 24.05.2022 along with 

the site plan is annexed and is marked as ANNEXURE R-
9. 

11. The answering Respondent No. I herein finally considered the 

Appellants' complaints during its 307th Meeting dated 

02.06.2022. After hearing the parties and perusing the 

material available on record, the answering Respondent 

concluded that a small portion of the under-construction 

structure of Respondent Nos. 2 and 3 falls within the Khazan 

area on the draft CZ1\1P. However, the answering Respondent 

observed that Respondent Nos. 2 and 3 had obtained all 

requisite permissions in accordance with the laws prevailing 

at the relevant point of time, and the development carried out 

by them was an ongoing construction. RespondentsNo.2 and 

3 commenced the construction upon obtaining permissions 

from all competent authorities for construction of a 

residential structure in the said property, namely, Conversion 

Sanad under Goa Land Revenue Code from Collector of 

South Goa, Technical Clearance from Town & Country 

Planning Department, and Construction Licence from the 

Village Panchayat of Cavelossim. The Respondents did not 

deem it necessary to take permission of this Authority as the 

site was beyond 100 metres from the banks of Sal River 

bank. The CZMP for Goa in force did not depict the land as 

"khazan", nor was there any record or notification declaring 

the Respondents property as a "khazan". There was no 
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impediment in law to carry out the proposed development at ·rt. Y 
the relevant time. Therefore, the answering Respondent ~-ti ,. , 

deemed it fit to dismiss the Appellants' complaints, and _ . · ··· 

discharge the Show Cause Notice cum Stop Work Order ~: . i:.'._ ·' .~ 

issued to the Respondents No.2 and 3. ·fJ;G , - 1,,0 
I 4.\: ;l.~ . f l 

2 : , , . . 
A true copy of the relevant extracts of the minutes of the ,· · ' · ·: 

answering Respondent's 307th Meeting dated 02.06.2022 is ; 
i . .r' 

annexed and is marked as ANNEX URE R-10. "" 

12.It is submitted that during the course of the hearings 

pertaining to the Appellants' complaints, the Respondent 

Nos. 2 to 3 had filed on record the requisite approvals granted 

by the concerned authorities for the carrying out the proposed 

construction. Such approvals included the following: 

(i) Forms I and XIV of the Subject Land; 

(ii) Conversion Sanad dated 22.11.2019 issued by the 

Deputy Collector; 

(iii) Technical Clearance Order dated 10.06.2021 issued by 

the Town and Country Planning Department; 

(iv) NOC dated 06.08.2021 issued by the Primary Health 

Centre, Chinchinim; and 

(v) Construction License dated 14.09.2021 issued by the 

Respondent No. 7 Village Panchayat of Cavelossim. 

13.Considering the fact that Respondent Nos. 2 to 3 possessed 

the requisite permissions to construct the proposed stn1ctures, 

the answering Respondent decided to discharge the 
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proceedings against them. Furthermore, the answering 

Respondent also noted that the development carried out by 

the Respondents must be construed as an on-going 

construction and, hence, would not be hit by the draft CZMP. 

14.It is submitted that the answering Respondent had relied upon 

the draft CZMP prepared by the NCSCM while deciding the 

Appellants' complaints. At the time when the answering 

Respondent passed the impugned order, viz. on 15.06.2022, 

the CZMP was in the draft stage and was not yet notified. A 

bare perusal of the draft CZMP indicates that a portion of the 

Subject Land has been demarcated as a Khazan land. 

A true copy of the draft CZMP for village Cavelossim is 

annexed and is marked as ANNEXURE R-11. 

15.The final CZMP was notified by the Respondent No. 6 

Ministry of Environment, Forest and Climate Change on 

06.09.2022. on perusal of the same, as compared with the 

draft CZ1\.1P, would indicate that the small portion of Subject 

Land falls within the Khazan lands. 

A true copy of the final CZ1\.1P for village Cavelossim is 

annexed and is marked as ANNEXURE R-12 . . 

16. It is submitted that the answering Respondent has rightly 

considered all the relevant documents on record while 

passing the impugned order dated 15.06.2022. Since the 

final CZMP was not yet notified and Respondents No.2 and 

3 had obtained all requisite permissions in accordance with 
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• 
. -. ~,,. ,. . :: 

the laws prevailing at the time and commenced tli~ir · '. - ·. -~ , ,.' -I i ,r .. 1 · •• ... • \ 

construction. Ii?: i ... ·<· :_ <,- ,n 
\ \\ . _," -·. . . ~· - . '\ ·: , \\~::\_::_~· :'.;.·_ .:>~.·, \ . . ' 

\ , 1 '}- ~ - - !°'-,_,~ t, J'I • ... , . t 

17. By its order dated 22.03.2023 in the present Appeal, t~ii: t f ~;:~ __ _, J, /,'·-., 
'•~'I- ( · r .-~ . . .,... .. ~· 

Hon'ble Tribunal had directed the answering Respondent td W '--~{ ·: , ..: ~- ·>' 

file on record the final CZMP maps on the scale of 1 :4000, 

provided they are ready. However, it is submitted that the ,.- J 
final CZMP maps notified by the Respondent No. 6 . ,~{~:;:; 

Ministry of Environment, Forest and Climate Change are on~~ 

the scale of 1 :25000 scale. The final CZMP maps on the 

scale of 1 :4000 are yet to be notified. 

18. At this stage, the answering Respondent refrains from filing 

a paragraph-wise response to the memorandum of the 

present Appeal. Nothing in the present Counter Affidavit 
# ~i "' ... . 

may be dee~ed to be ai;i admission of the content's' ·of the <·- _ 
'° ; ,..., • • 1 ; •-, ' , • i : • , : , , ~. 1 t ;. ~' Is: r <, 

- Appeal, unless the . s~.e is specifically admitted herein. ·· ··,, 
. - . . . ... ... -· . . .. ' ... .. ,, 

, -:1 -, : -:Nothing in. ·the >in:erhorcm.dum of the present Appeal may be · --~ · · 

- -·--·deemea to-· have been· admitted for mere want of traverse 
; : • I. 

, ·.,._ ·:~ • 1 

.. 
. - I_ ,,, , 

,·, , ' : ,._ t '-._ • • , : , , ; A ,. '··' , - •• •• ,,,, • ' • 

"' · ,_ seridtim. The answe,ring Respondent craveir the liberty of 
, .. : :•: : :1, 'i'. I • : ' 

this Hon'hfe -Tnbunal to file a detailed Counter Affidavit at 
. ~ .. _1 ,r~, ·. 

a late~ ;tag~, -if-~~-directed or advised. 

19. In light .of the .. af.orem·entioned facts and circumstances, this 
t • I , ,. • •· } ~i•-r-·,1 \ t,', l · ... .. .. , . 

"~, .idon~ble· i-Trlbunal\ may kindly be pleased to dismiss the 
~j I<\ 1 , J • 

present Appeal. 

DEPO~ 
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r 

j, 

· VERIFICATION 

, the abovenamed Deponent, do hereby state on solemn oath and 

affirmation that the facts stated hereinabove in this Counter 

Affidavit are true and correct to the best of knowledge, 

· informatioQ and belief, and nothing has been concealed. 

Verified at Panaji on this I gth day of May, 2023 

.IDENTIFIED BY: 
lit' 

·-.., ~- ... "'" .... - .... -

DEPONENT 

Solemnly affirmed before me 
:Dr. Sr-,e,h:i.._ ,G i..~ ( I As) 

Who is identified before me by 

----At Paitjim-Goa 
Sr. No. ,o, I o6""/:2-o""2-~Jp 
Date. l 8 /a~ /102-3 

l_,a,.;o/J 
Venefrai[ C.P .P.B Gracia1 

Advocate & Notary Goa State 

I .. 
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Page 1 of 32 
 

MINUTES OF THE 293rd MEETING OF THE GOA COASTAL ZONE 

MANAGEMENT AUTHORITY (GCZMA) HELD ON 24/02/2022 at 03.00 PM. IN 

THE CONFERENCE HALL, FOURTH FLOOR, DEMPO TOWER, PATTO-

PANAJI-GOA. 

 

The 293rd Meeting of the Goa Coastal Zone Management Authority (GCZMA) was 

held under the Chairmanship of the Secretary (Environment), on 24/02/2022 at 03.00 

p.m. in the conference hall, fourth floor, Patto-Panaji – Goa. 

 

The following members were present for the meeting on 24/02/2022. 

1.  Secretary Environment/Chairman(GCZMA) 

2. Representative on behalf of   Director, Directorate of Industries, Trade and Commerce.  

3. Representative on behalf of Director, Department of Tourism.    

4. Representative on behalf of Principal Chief Engineer, (PWD), Panaji, Goa. 

5. Representative on behalf of Principal Chief Conservator of Forest Panaji, Goa. 

6.  Shri Flaviano .J.Miranda  , Expert Member (GCZMA). 

7. Shri. Savio Joquim Filipe Correia, Expert Member (GCZMA). 

8. Member Secretary (GCZMA). 

 

Case No. 1.1 

To decide on Complaint from Rajesh V. Dabholkar, Mr Advino Fernandes, Mr 

Sachin Satardekar, Mr MahabaleshwarMayekar, regarding illegal construction 

being carried out in property bearing survey No. 87/1-C and 87/1(part) of Village 

Reis Magos. (High Court matter) 

Background: The Office of the Goa Coastal Zone Management Authority (hereinafter 

referred as ‘the GCZMA’ in short) is in receipt of a Complaint from Rajesh V. 

Dabholkar, Mr AdvinoFernandes, Mr Sachin Satardekar, Mr MahabaleshwarMayekar, 

dated 20/08/2019; regarding illegal construction being carried out in property bearing 

survey No. 87/1-C and 87/1(part) of Village Reis Magos. 

That upon receipt of the Complaint the GCZMA on 21/08/2019; forwarded the 

Complaint to the Mamlatdar of Bardez, at Mapusa; directing them to inspect the site 

immediately and submit a report with regard to the illegal construction carried out in the 

property bearing Sy. No. 87/1-C and 87/1(part) of Village Reis Magos Village, Bardez, 

Taluka. 

The Authority was also in receipt of a legal notice from AdvH.D.Naik filed on behalf of 

the earlier Complainants Rajesh V. Dabholkar, Mr AdvinoFernandes, 

ANNEXURE-R-4 876
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within No Development Zone and application for Review is frivolous and application has 

to be rejected/dismissed. 

The Advocate for Applicant/Original Respondent submitted that findings of the Inquiry 

Committee cannot be discarded. The present application is maintainable in law. The 

Application is filed after withdrawing the Appeal filed before the Hon’ble NGT. The 

Authority has to consider the present Application based on documents before it. The 

structure is existence prior to year 1991. The Advocate prayed that Application be 

allowed. 

The Authority directed the Respondent to produce the copy the previous NGT order on 

record and posted the matter on 24.02.2022 at 3.pm.   

Proceeding: Complainant Smt Judith Almeida present in person, Adv Shivan Desai 

present for the Respondent.   The Complainant submitted that the matter pertains to the 

review application filed by the present Respondent and the said review is otherwise not 

maintainable. The Adv for the Respondent stated that a question of maintainability of 

review application has already been decided. The maintainability of the review was 

considered in 211th GCZMA meeting held on 24.08.2019  and 215th Meeting held on 

22.10.2019. The said minutes clearly indicates that the Authority has categorily found 

that the present application is maintainable. The Authority at this juncture questioned the 

Adv for Respondent as to the decision taken by the Authority in its meeting that tent 

amounts to passing an order or an independent order has to be prepared and send to the 

party. In the present case the decision of the Authority is an interim decision and the 

same has been already communicated to the parties through a notice of hearing hence no 

specific communication of an interim order is required. The Adv for the Respondent 

further submitted that the minutes are also in public domain and parties are required to 

take note on the same. Further submitted that communication of the order to the parties is 

only enabling the parties to seek proper legal recourse as the date of limitation begins 

from the date of communication of such order. The Complainant submitted that the 

present review application has been filed after misleading the Hon’ble High Court and 

NGT and is complete abuse of judicial process. The NGT order was in fact passed 

exparte. The Adv for the Respondent submitted the said order of the NGT has not been 

challenged by the Complainant and the Authority has power to review.  

Decision :-  The Authority heard the parties and decided to communicate the decision on 

allowing the review application to the parties and further posted the matter on 24.03.2022 

at 3.00pm for final arguments on merits.  

 

Case No.1.4 
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To decide on complaint from Paul Lobo against Mrs.Bina Bedi and Mr.Gurdeep 

Singh Bedi for carrying out illegal filling of eco-sensitive, low-lying khazan lands in 

Survey no’s  147/18, 26, 28, 30, 32 & 34 of Cavelossim Village. 

Background: Residents of Tamborim ward, Cavelossim c/o Paul Lobo vide letter dated 

13/12/2021 filed a complaint against Mrs. Bina Bedi and Mr. Gurdeep Singh Bedi for 

carrying out illegal filling of eco-sensitive, low-lying khazan lands in Survey no’s  

147/18, 26, 28, 30, 32 & 34 of Cavelossim Village. Further another complaint dated 

19/01/2022 was filed by Mr. Jose Fernandes was filed on same subject matter interalia 

stating filling of the said properties. 

Accordingly this office issued show Cause notice on 19/01/2022 and called both the 

parties for personal hearing. 

 

During 288th GCZMA meeting held on 03/02/2022 The Complainants along with their 

representative Abhijeet Prabhudessai present, the Authority directed the Complainant to 

submit the Authority letter.  Adv Somnath Karpe appeared on behalf of the Respondent. 

The Complainant stated that the property bearing survey no 147 is a khazan land and was 

cultivated and now covered with the mangroves.  The Complainant submitted that 

presently the property is water locked and earlier some mangroves were cut and offence 

was registered by the Competent Authority. The Complainant submitted that as per the 

NCSCM plan the property is shown as a khazan land, the Complainant submitted that the 

Respondent had undertaken the work of land filling and development/construction, 

however this Authority had issued them a stop work order.  

 The Respondents states that the property under question is the huge property and portion 

which is presently being utilized for the development/Construction is not khazan land. 

The Respondent further states that the entire property is khazan land made by the 

Complainant is misleading. He further submitted that presently an area of 661 sq mt is 

being developed for the purpose of construction of dwelling house after obtaining the 

necessary permission from the Village Panchayat, TCP and conversion sanad.  The 

Respondent submitted that the status of the property can be ascertain by the Authority 

after holding a site inspection, and further submitted that the permission granted to him 

by the Village Panchayat, TCP and conversion sanad are not challenged by the 

Complainant till now.  The Respondent further submitted that he will file his reply in 

detail.  

The Authority heard the parties and directed the Respondent to file reply with advance 

copy to the Complainant and posted the matter on 24.02.2022at 3.00pm.  

Proceeding:  Complainant represented by Abhijeet Prabhudessai present, Adv A Sawant 

present for the Respondent. The Adv for the Respondent seeks time to file reply on the 
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ground that his party is out station. Further the Complainant submitted that the entire 

property is khazan land as depicted on CZMP plan.  Further he submitted that the huge 

mangroves have been cut destroying the Environment.  

Decision:  The Authority decided to conduct site inspection and notices may be issued to 

the parties intimating the date of inspection and further directed the Respondent to file 

reply and posted the matter on 24.03.2022  at 3.00pm.   

Case No. 1.5 

To decide on a complaint letter dated22/11/2021from Mrs.Rama Rani Arora, with 

respect to Illegal construction  of a metal stage on the beach and compound wall. 

Illegally placed stone pavers on the beach in NDZ Area.  in the property bearing 

survey no 176/17 Calangute Village Bardez Goa carried out by Mr. John Jude 

Adolfo Crecencio Lobo and his wife Mrs L. Lobo. 

Background: the Office of the Goa Coastal Zone Management Authority (hereinafter 

referred as ‘the GCZMA’ in short) had received a complaint letter dated22/11/2021from 

Mrs.Rama Rani Arora, resident of B224, Priyadarshini Vihar, Laxmi Nagar, Shakarpur, 

East Delhi, 110092 and presently residing at H. No. 5/154, Umta vaddo, Calangute, 

Bardez Goa; with respect to Illegal construction of a metal stage on the beach and 

compound wall. Illegally placed stone pavers on the beach in NDZ Area.  in the property 

bearing survey no 176/17 Calangute Village Bardez Goa carried out by Mr. John Jude 

Adolfo Crecencio Lobo and his wife Mrs L. Lobo, c/o Souza Lobo, both resident of 

Calangute, Bardez Goa within NDZ area.  

The Authority through its field surveyor and Engineer conducted a Site Inspection 

on 07/12/2021 . Subsequently the Authority issued a Show Cause Notice with a direction 

to file reply and remain present for personal hearing today. 

During the 280th GCZMA meeting Ld. Adv For the Complainant present, Adv Naik for 

Respondent. Complainant seeks copy of the report.The Authority directed both the 

parties to peruse the file and take the required documents and report from the file during 

working days. The Authority further directed the Respondent to file reply with advance 

copy to the Complainant. The matter is posted on 23.12.2021 at 3pm.  

During the 281st Meeting due to paucity of time the matter is adjourned and posted on 

13/01/2022 at3.00p.m 

During 284th GCZMA meeting held on 06/01/2022 Complainant absent. Adv Abhijeet 

Gosavi appeared for Respondent. Adv Gosavi requested for copy of Site Inspection 

report and the copy of the complaint based on which the Show Cause Notice was issued.  

T/C
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MINUTES OF THE 305th MEETING OF THE GOA COASTAL ZONE 

MANAGEMENT AUTHORITY (GCZMA) HELD ON 20/05/2022 at 03.00 PM. IN 

THE CONFERENCE HALL, FOURTH FLOOR, DEMPO TOWER, PATTO-

PANAJI-GOA. 

The 305th Meeting of the Goa Coastal Zone Management Authority (GCZMA) was 

held under the Chairmanship of the Secretary (Environment), on 20/05/2022 at 

03.00 p.m. in the conference hall, fourth floor, Patto-Panaji –Goa. 

The following members were present for the meeting on 20/05/2022  

1. Secretary Environment/Chairman(GCZMA) 

2. Representative on behalf of Department of  PWD (Panaji Goa) 

3. Shri F.J.Miranda, Expert Member (GCZMA). 

4. Shri Sujeet Dongre, Expert Member (GCZMA) 

5. Member Secretary (GCZMA 

 

Case No.1.1 

To decide on complaints dated 01/10/2019 and 24/10/2019 by Mr. Morgan Travasso 

P.O.A of Mr. Minguel Caetano Da Rosario Vazinteralia alleging that there is illegal 

construction and land filling of nullah and low lying area in Syno.71/0 and 72/1 of 

Arambol village, Pernem Taluka by Mr.NitinKudav, &ors 

Background: the GCZMA earlier was in receipt of various complaints dated 01/10/2019 

and 24/10/2019 filed by Mr. Morgan Travasso P.O.A of Mr. Minguel Caetano Da 

Rosario Vazinteralia alleging that there is illegal construction and land filling of nullah 

and low lying area in Syno.71/0 and 72/1 of Arambol village, Pernem Taluka by 

Mr.NitinKudav, Manuel D’souza, Edwin D’souza, Vinayak Kudav, Anthony Fernandes. 

The complainant also complained of violation of N.O.C /Permission dated 6/2/2018 for 

shacks and huts granted to Mr.NitinKudav. 

  A Writ Petition bearing no.1105/2019 was filed by Mr. Minguel Caetano Da Rosario 

Vaz through  P.O.A Mr. Morgan Travasso interalia  being aggrieved by inaction on the 

complainant filed him.. 

The Hon’ble High Court of Bombay at Goa vide order dated 08/01/2019 in the 

said matter directed site inspection. 
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Case No.1.3 

To decide on complaint from Residents of Tamborim ward, Cavelossim against 

Mrs.Bina Bedi and Mr.Gurdeep Singh Bedi for carrying out illegal filling of eco-

sensitive, low-lying khazan lands in Survey no’s  147/18, 26, 28, 30, 32 & 34 of 

Cavelossim Village.   

Background: Residents of Tamborim ward, Cavelossim c/o Paul Lobo vide letter dated 

13/12/2021 filed a complaint against Mrs.Bina Bedi and Mr.Gurdeep Singh Bedi for 

carrying out illegal filling of eco-sensitive, low-lying khazan lands in Survey no’s  

147/18, 26, 28, 30, 32 & 34 of Cavelossim Village. Further another complaint dated  

19/01/2022 was filed by Mr.Jose Fernandes was filed on same subject matter interalia 

stating filling of the said properties. Personal hearing notice was issued to the parties. 

the matter was posted for hearing in its 281st GCZMA Meeting due to paucity of time the 

matter is adjourned and posted on 13/01/2022 at 3.00 p.m 

During the 285th GCZMA Meeting held on13/01/2022 Complainant present in person. 

Mr Saroj Moti appeared through V.C and sought for time to file reply. 

              The Authority granted time as last and final opportunity to Respondent to file 

reply and argument, failing which the Authority will proceed in the matter. The matter 

posted on 20/01/2022 at 3.00 pm 

During 286th GCZMA meeting held on25/01/2022 Ld advocate for Complainant 

present. Respondent remained present in person. Respondent stated that they have filed 

the reply before Authority. Authority directed Complainant to collect copy of reply from 

GCZMA office during office working hrs. 

During 289th meeting of GCZMA held on 08/02/2022 the Authority decided to form the 

committee to work out the formula for calculation of Environmental Compensation to be 

recovered from the violators. The committee shall consist of the members: (1) Sujeet 

Kumar Dongre (Expert Member GCZMA), Pranoy Baidya (Scientific Consultant), and 

Savio J F Correia (Expert Member GCZMA). The Committee to submit the study report 

within 15 days by keeping in mind the deadline given by the Hon’ble NGT. 

         The Authority after hearing the parties decided to keep the matter on 24/02/2022 at 

3.00 pm for arguments. 

During 293rd meeting of GCZMA held on 24/02/2022 Ld. Adv for the Complainant 

present, Respondent Mr. Saroj Mote present. The reply filed by the Respondent is 

collected by the Adv for the Complainant and Complainant submitted that he wishes to 
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file rejoinder on the same. Meanwhile Authority decided to carry out fresh site inspection 

in the matter.  

             The Authority decided to carry out fresh site inspection in the matter by 

intimating the date of site inspection to both the parties and posted the matter 24.03.2022 

at 3.00pm.  Now authority decided to issue fresh hearing notices to the parties. 

In view of the above, the matter is placed before the Authority for grant of personal 

hearing to the parties. 

PROCEEDING:-Complaint present in person along with duly authorized 

representative shri. Abhijit Prabhudesai, Advocate Somnath Karpe for Respondent 

present,filed his reply. Respondent submitted that as per CZMP available online, 

land in question is not Khazan Land. Authority askedcomplainant to satisfy only 

one point whether construction which is subject matter of present complaint falls 

under khazan land or not?Site Inspection report was furnished to both the parties. 

Complainant requested Authority that he want to file a Re-joinder with respect to  

reply filed by the Respondent. 

DECISSION:- Authority considered the request of complainant and decided to 

grant opportunity  to complainant to file Re-joinder by furnishing advance copy of 

same to Respondent by 24/05/2022 and posted matter for order  

 

Case No.1.4 

To decide on complaint from Mr.Antonio Xavier Fernandes against Mr.Saroj Moti 

for carrying out land filling and illegal construction of house in Survey no 

.336/1,Velim Village, Salcete-Goa. 

Background:Mr.Antonio Xavier Fernandes vide letter dated 22/03/2021 filed a 

complaint against Mr.Saroj Moti for carrying out land filling and illegal construction of 

house in Survey no .336/1,Velim Village, Salcete-Goa. 

A Show Cause notice dated 12/04/2021 was issued to the Mr.Saroj Moti directing 

to file reply within stipulated time.  

 

In view of the above, the matter is placed before the Authority for grant of personal 

hearing to the parties. 

 

 

T/C

903



ANNEXURE-R8 904



905



906



907



908



909



910



911



912



913



914



915



916



917



918



T/C

919



ANNEXURE-R9 920



921



922



923



924



925



926



927



928



T/C

929



Page 1 of 20 
 

MINUTES OF THE 307th MEETING OF THE GOA COASTAL ZONE 

MANAGEMENT AUTHORITY (GCZMA) HELD ON 02/06/2022 at 03.00 

PM. IN THE CONFERENCE HALL, FOURTH FLOOR, DEMPO TOWER, 

PATTO-PANAJI-GOA. 

The 307th Meeting of the Goa Coastal Zone Management Authority (GCZMA) 

was held under the Chairmanship of the Secretary (Environment), on 

02/06/2022 at 03.00 p.m. in the Conference Hall of GCZMA, Fourth Floor, 

Patto-Panaji –Goa. 

The following members were present for the meeting on 02/06/2022  

1. Secretary Environment/Chairman(GCZMA) 

2. Representative on behalf of  Principal Chief  Engineer , PWD (Panaji Goa) 

3. Representative on behalf of  Principal Chief  Engineer , WRD(Panaji Goa) 

4. Representative  on behalf  of  Principal Conservator  of  Forest, Panaji  Goa.  

5. Representative  on behalf  of Department  of  Tourism, Panaji  Goa. 

6. Representative on behalf of   Directorate of Panchayat ,   Panaji Goa.  

7. Shri F.J.Miranda  , Expert Member (GCZMA). 

8. Shri. Savio Joquim Filipe Correia, Expert Member (GCZMA). 

9. Shri  Sujeet  Dongre, Expert Member (GCZMA). 

10. Member Secretary (GCZMA). 

 

Case No 1.1 

To decide on application bearing no.61/2014 was filed by Cavelossim Villagers 

Forum interalia against M/s Balaji Concepts, Margao, Goa for illegal construction 

activities adversely affecting the natural water bodies/nallas/channels/paddy fields. 

Background: An application bearing no.61/2014 was filed by Cavelossim Villagers 

Forum interalia against M/s Balaji Concepts, Margao, Goa for illegal construction 

activities adversely affecting the natural water bodies/nallas/channels/paddy fields. 

 

The said application came for hearing on 24/04/2019 before the Hon’ble National Green 

Tribunal. The Hon’ble National Green Tribunal  has vide order dated 24/04/2019 directed 

as follows : “Since the matter has been pending for the last about five years, having 

regard to the need for expeditious disposal based on correct and latest factual position, 

we consider it appropriate to direct furnishing of a joint report by representatives of the 

MoEF&CC, GCZMA, Goa State Pollution Control Board and Water Resources 

Department, State of Goa. The GCZMA will be the nodal agency for coordination and 

compliance. Such factual report dealing with the issue may be furnished within three 

months by email at ngt.filing@gmail.com. A copy of the order be sent each to the 
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in western side. The Authority found merit in the submissions and documents on 

record. The Authority opined the approvals and construction licence issued for said 

structure were prior to year 1991 hence structure was existing prior to 1991. 

The Authority noted in the submissions and documents on record that the one 

structure of the Respondent is shown in the Survey plan under Syno.355/7on the 

eastern side. The Authority noted that the structure is shown in Survey plan. The 

Respondent has produced documents on record that house no.151/12 was existing 

said property bearing Survey no. 355/7, village Colvale is prior to the appointed 

date i.e 19/02/1991. The Authority however noted that the Respondent has not 

produced any record to with regard to swimming pool abutting the structure and 

pavers along the river.  

The Authority thus in view of the observations and findings decided to issue a 

demolition for the swimming pool abutting the structure and pavers along the river 

belonging to Respondent “Casa Colvale” in property bearing Syno.355/7 and 355/8, 

Village Colvale, Bardez-Goa.”  

Case No 1.7  

To decide on complaint from Paul Lobo against Mrs.Bina Bedi and Mr.Gurdeep 

Singh Bedi for carrying out illegal filling of eco-sensitive, low-lying khazan lands in 

Survey no’s  147/18, 26, 28, 30, 32 & 34 of Cavelossim Village. 

Background: Residents of Tamborim ward, Cavelossim c/o Paul Lobo vide letter dated 

13/12/2021 filed a complaint against Mrs. Bina Bedi and Mr. Gurdeep Singh Bedi for 

carrying out illegal filling of eco-sensitive, low-lying khazan lands in Survey no’s  

147/18, 26, 28, 30, 32 & 34 of Cavelossim Village. Further another complaint dated 

19/01/2022 was filed by Mr. Jose Fernandes was filed on same subject matter interalia 

stating filling of the said properties. 

Accordingly this office issued show Cause notice on 19/01/2022 and called both the 

parties for personal hearing. 

 

During 288th GCZMA meeting held on 03/02/2022 The Complainants along with their 

representative Abhijeet Prabhudessai present, the Authority directed the Complainant to 

submit the Authority letter.  Adv Somnath Karpe appeared on behalf of the Respondent. 
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The Complainant stated that the property bearing survey no 147 is a khazan land and was 

cultivated and now covered with the mangroves.  The Complainant submitted that 

presently the property is water locked and earlier some mangroves were cut and offence 

was registered by the Competent Authority. The Complainant submitted that as per the 

NCSCM plan the property is shown as a khazan land, the Complainant submitted that the 

Respondent had undertaken the work of land filling and development/construction, 

however this Authority had issued them a stop work order.  

 The Respondents states that the property under question is the huge property and portion 

which is presently being utilized for the development/Construction is not khazan land. 

The Respondent further states that the entire property is khazan land made by the 

Complainant is misleading. He further submitted that presently an area of 661 sq mt is 

being developed for the purpose of construction of dwelling house after obtaining the 

necessary permission from the Village Panchayat, TCP and conversion sanad.  The 

Respondent submitted that the status of the property can be ascertain by the Authority 

after holding a site inspection, and further submitted that the permission granted to him 

by the Village Panchayat, TCP and conversion sanad are not challenged by the 

Complainant till now.  The Respondent further submitted that he will file his reply in 

detail.  

The Authority heard the parties and directed the Respondent to file reply with advance 

copy to the Complainant and posted the matter on 24.02.2022at 3.00pm.  

During 293rd Meeting  held 24/02/2022 the  proceeding  and  decision as follws:  on  

Complainant represented by Abhijeet Prabhudessai present, Adv A Sawant present for 

the Respondent. The Adv for the Respondent seeks time to file reply on the ground that 

his party is out station. Further the Complainant submitted that the entire property is 

khazan land as depicted on CZMP plan.  Further he submitted that the huge mangroves 

have been cut destroying the Environment.  

The Authority decided to conduct site inspection and notices may be issued to the parties 

intimating the date of inspection and further directed the Respondent to file reply and 

posted the matter on 24.03.2022  at 3.00pm.   

During 305th meeting of GCZMA held on 20/05/2022 Complaint present in person along 

with duly authorized representative shri. Abhijit Prabhudesai, Advocate Somnath Karpe 

for Respondent present, filed his reply. Respondent submitted that as per CZMP available 

online, land in question is not Khazan Land. Authority asked complainant to satisfy only 

one point whether construction which is subject matter of present complaint falls under 

khazan land or not? Site Inspection report was furnished to both the parties. Complainant 
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requested Authority that he want to file a Re-joinder with respect to  reply filed by the 

Respondent. 

 Authority considered the request of complainant and decided  to grant opportunity  to 

complainant to file Re-joinder by furnishing advance copy of same to Respondent by 

24/05/2022 and posted matter for order   

Decision: The Authority perused all the documents produced by Complainant and 

the Respondents as well as the reply and rejoinder filed by the parties andgave due 

consideration to the oral submissions advanced by the parties.  

 

 The Authority noted that Respondents are owners of property collectively 

surveyed undernos.147/18,26,28,30,32&34 of Cavelossim village, Salcete.The 

names of Respondents are duly recorded inoccupant’s columnin record of rights 

(Form I & XIV) of the aforesaid surveynumbers. It is the Complainant’s case that 

the said property is a “khazan” land and that the Respondents have carried out 

illegal construction therein in violation of CRZ Notification.The Complainant’s 

case appears to be based on the depiction of a portion of the said property as 

“khazan” in the Draft Coastal Zone Management Plan (CZMP) 2011, that was 

placed in the public domain in February 2021 for public consultation. 

 

 It is further noted that the Respondent’s commenced the construction upon 

obtaining permissions from all competent authorities for construction of a 

residential structure in the said property, namely, Conversion Sanad under Goa 

Land Revenue Code from Collector of South Goa, Technical Clearance from Town 

& Country Planning Department, and Construction Licence from the Village 

Panchayat of Cavelossim. The Respondents did not deem it necessary to take 

permission of this Authority as the site was beyond 100 metres from the banks 

ofSal River bank. The CZMP for Goa in force did not depict the land as “khazan”, 

nor was there any record or notification declaring the Respondents property as a 

“khazan”. There was no impediment in law to carry out the proposed development 

at the relevant time.  

 

 It now transpires that a small portion of the under-construction residential 

structure falls within the “khazan” area depicted on the draft CZMP. However, the 

Authority was of the considered opinion that, in view of the Respondents having 

obtained all requisite permissions in accordance with the laws prevailing at the 
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time and commenced their construction, they could not be prejudiced by the draft 

CZMP for Goa that incidentally is yet to be finalized.   

 

 The Authority was further of the opinion that the Respondent’s development 

must be construed as an ongoing construction, and hence would not be hit by the 

Draft CZMP that came into the public domain at a much later date.  

 

 In light of the foregoing, the Authority concluded that it is fit case to dismiss 

the complaint and discharge the show-cause notice dated 20/01/2022 issued to the 

Respondent. 

 

Meeting ended with thanks to the chair. 

 

 Sd/- Sd/- 

Member Secretary                                                                                            Chairman  

        (GCZMA)                                                                                                  (GCZMA) 
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Legend of Draft CZMP
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Sy. No. 147 in the Draft CZMP
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Final CZMP with Sy. No. 147 circled
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Final CZMP with Sy. No. 147 zoomed-in 
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